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Ref. No.: JIPL/BD/CERC/2026/02 Date: 16.05.2026
To,

The Secretary,

Central Electricity Regulatory Commission,

é6th, 7th & 8th Floors, Tower B, World Trade Centre, Nauroji Nagar,
New Delhi- 110029

Email: secy@cercind.gov.in/shilpa@cercind.gov.in

Subject: Additional comments on draft order no. 5/5M/2026 dated 15.04.2026, by Jindal
India Power Limited (JIPL).

Ref:

1. Draft Procedure for levying compensation charges for permitting additional time to
achieve milestones under the Central Electricity Regulatory Commission
(Connectivity and General Network Access to the inter-State Transmission System)
Regulations, 2022, having petition no. 5/SM/2026 dated 15.04.2026.

2. JIPL’s Comments vide letter no JIPL/BD/CERC/2026/01 dated 30.04.2026

Dear Sir/Madam,

This has reference to the Draft CERC order 5/5M/2026 dated 15.04.2026 for Procedure for
levying compensation charges for permitting additional time to achieve milestones under
the Central Electricity Regulatory Commission (Connectivity and General Network Access to
the inter-State Transmission System) Regulations, 2022.

Jindal India Power Limited, a part of the BC Jindal Group, operates a 1,200 MW coal-based
thermal power plant in Odisha, comprising two units of 600 MW each, commissioned in 2015.
In line with its diversification into renewable energy, JIPL has also undertaken its first 150
MW RTC renewable energy project, for which a Power Purchase Agreement (PPA) has already
been signed with SECI in 2025. The project is presently under implementation in Karnataka.

We, have submitted our comments on the draft proposal for Procedure for levying
compensation charges for permitting additional time to achieve milestones under CERC’s
GNA Regulations 2022, vide letter dated 30.04.2025. We during our internal discussion find
some more observations on the above referred notification hence we hereby submit
additional comments on Draft CERC order 5/SM/2026 dated 15.04.2026. (Attached as
Annexure-l)

We would be grateful if Honrable commission consider our comments while issuing final
order. We humbly request honrable commission to hold a public hearing on this order prior
to finalisation of same.

Thanking you,

Authorized Signatory

Email:cs_jitpl@jindalgroup.com CIN: U74999D1.2001PLC109103



TRADE

JINDAL INDIA POWER LIMITED

(Formerly known as Jindal India Thermal Power Limited)
Regd. off: Habitat India, C-3, Qutab Institutional Area,
Katwaria Sarai, New Delhi- 110016, Phone: 011-40841950

RIERIS Website: www.jitpl.com,
Annexure-|
Issue Explanation Comment /Suggestion _]

Eligibility Criteria
Too Stringent
for CoD Extension

The requirement of 100% land documents + FC
+ EPC contract for CoD extension is very
demanding. Many projects face ISTS
substation delays (entirely outside the
developer's control) yet must meet this full
bar

Relax land requirement to 75- |

80% for CoD extension,
especially where ISTS
substation delay is
documented.

MEC Rates — Too
High for Land & FC
Milestones

At ¥1,500/MW/day for land/FC extensions, a
200 MW project pays %9 crore/month just for
the extension — often exceeding the interest
cost on the project loan

Link MEC to actual opportunity
cost (e.g., a percentage of
transmission charges or
interconnection BG value), and
keep rates differentiated by
project size.

No Force Majeure The order explicitly states MEC applies Insert a force majeure /
/ Deemed | "irrespective of the reasons for delay.” Thisis deemed  extension clause
Extension Carve- a serious concern — delays due to ISTS | where MEC is waived or
Out substation readiness, grid connectivity delays | suspended if delay is
Dy CTU/STU, state-level clearance | attributable to the WNodal
bottlenecks, or natural calamities are beyond | Agency, CTU, or a notified

the developer's control.

force majeure event

Two-Month MEC-
Free Window for
CoD is Inadequate

Para 13 grants only 2 months post-GNA
effective date for trial runs and pre-
commissioning, which is tight for large
solar/wind projects and virtually impossible
for hybrid/storage projects.

Extend to 3-4 months for
projects above 200 MW or for
hybrid/ESS projects, given the
complexity of integration
activities.

Advance
is

15-Day
Payment
Operationally
Difficult

' No Refund of MEC
if Milestone
Achieved Early

Requiring MEC to be paid 15 days in advance
— with revocation as the penalty for non-
payment creates a cash flow and
administrative cliff. If payment is delayed
even by one banking day, revocation is
triggered. :

Provide a grace period of 3-5
working days and an online
payment mechanism, with
revocation only after a notice |
cure period.

The order allows refund only within the pre-
paid 15-day window. If a developer achieves
the milestone well before the full extended
period, there is no refund of the remaining
MEC paid for months already advanced

Allow pro-rata refund (without

interest) for full months
remaining upon early
compliance.

Separate MEC for
Each Milestone —
Cumulative
Burden

A developer delayed on all three milestones
simultaneously faces triple MEC — which
could make project economics unviable.

Cap cumulative MEC at a|
reasonable multiple of total
Conn-BG  value or allow
milestone MECs to be offset
against each other where
delays are interdependent
(e.g., FC delay causing CoD
delay).
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|

Explanation

Comment /Suggestion

No Mention
Appeal/Dispute
Mechanism

of

The procedure vests discretion entirely with
the Nodal Agency (CTU) with no appeal or
dispute resolution mechanism if the agency
wrongly denies the extension or miscalculates
MEC.

Provide an explicit appellate
mechanism — at minimum, a
right to approach CERC within
30 days of a disputed Nodal
Agency decision.

Mismatch Charges
Continue to Apply

Even during the MEC extension period, the
developer remains liable for mismatch
charges under Sharing Regulations 2020. This
effectively means double penalisation —
paying MEC for delay while also paying
mismatch charges for capacity not injected.

Suspend mismatch charges for
the quantum under MEC
extension, as the developer is
already being penalised.

Clarity Needed on
Retroactivity

It is unclear whether this procedure applies to
cases already under adjudication before CERC
or those where revocation notices have
already been issued

Explicitly clarify applicability
to pending petitions and issued
revocation notices, with a
defined cut-off date.
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